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'THE PUNJAB SPECIAL POWERS (PRESS) 
ACT, 1956. 

(PUNJAB ACT NO. 38 OF 1956) 
, ,- , 

[Received the asseut of the President olIndia on the 

191h Ocrober,, 1956, and was first published in the 

Putijub Govenzntent Gazette   extra or dinar)^) 

of dre 25th October, 19561. 

Be i t  enacted by the Legislatureof the Statc of Punjab in the Seventh 

Year of the RepubIic of India as follows :- 

1 

Y w  

1956 

1. (1) This Act may be called the Punjab Special Powers (Press) short iitle, 

Act, 1956. extent and 

(2) Ir extend to the Stale of 6[Haryana]. 
- ' ! :  0, ;  , . 

- .  :. 

, . I .  For Statement of Objects and Reasons, see P~rnjab  Governr~lerrt Gazette 

(Ex~raordinary), 1956, pagc 1 149. 

2. For Stalement of Qbjetts and Reasons, see Punjub Government Gazerre 

(Extraordinary), 1927, page 339. 
I -  - 

3, For Statement o r  Objects ,and Reasons, see Prrnjob Goverr~rne~rl Gazelle 

(Extraordinary), 1 ~57;'~a~e 1662. 
. . -I:" 

4. For Statement of'dbjecti' and Rcasons, sek P~rnjab Governmen\ Gaxatre 

(Extraordinary), I960, page 19 12. 

I .  4 

' I  
whether rcpcalcd or,othenvise 

afficted by legislation 

Ex~kndcd to 'the reriitories which 

imrnediarcly before the 1s t  November, 

1956, were comprised i n  l hc  Stutc O F  
.Patiala and Easl Punjab Stalcs Union by 

Punjab Acl, 5 of 1957= 

Amended by Punjab Act 40 of 1957' 

Amended by Punjab Act 29 of 1960' 

Amcnded by Haryana Adaptarion of Laws 

(State and Concurrent  Subjects) Order. 

1968j 

2 

No. 

38 

commcncc- 

rnent. 

3 

Shorttirle 

The ~u'"jab . '  

Special Powers' ' 

(Press)Acl, . . .  

1956. . ., - , , 

. . 

5 .  Sec Haryana Govcrnmcn~ Gazetle (Extraordinary), dated the 29rh October, 

1968. 

6. Substitutcd for the word "Punjab" by Haryana Adaptation orI,aws Ordcr, 1968. 
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Power to 

control 

publications 

(3) It sha! 1 come into corce a1 once '[in the principal lerrilorjes 

amJ on thc-3rd April, 1957 in the transfel~cd ierritories]. 

2. ( I )  The State Govenrnenl or any authority so authorised in this 

behalf if satisfied that such action is necessary for the purpose of preventing 

or combating any activity prejudicial to the maintenance of communal '8  

harmony affecting or likely to affec~ public order, may by order in writing 

addressed to a printer, publisher or cdi tor,- 

(a) prohibit the printing or publication in any document or any 
class of documents of any matter reIaling to a particular 

subject or class of subjects for a specified period or in a 

particular issuc or issues of a newspapkr or periodical : 

Provided that no such order shall remain in force for more than 

two months from the making thereof Z[unless before the 

expory of such pcriod the State ~overnment,  by an order 

made in the like manner, cxtends i t  by any period not 
exceeding two months at a time as it thinks fit so, however, 

that the total period of the original order does not exceed 

six months :] 

Provided further that the person against whom the order has been 

made may within ten days of the passing of this order make 

a representation to the State Government which may on 

consideration thereof modify, confirm or. rescind the 

order ; 

(Id require that any matter, covering-not more than two 

columns, be published in any pmicular issue or issues of a 

newspaper or periodical on paymcnt of adequate 

remuneration, and may while doing so, specify the period 
(no& exceeding one week) during which and the manner in 

which such publication shall take place ; 

(c) rcquire that any rnattcr relating . .  to a particualr subjecr or 

class of subjects shall before publication be submitted for 

scrutiny by an authority appointed by h e  state ~avemmont  . 

in its behalf and published only in accordance w i ~ h  the 

direction given there at. 

I .  Added by I-Iaryana Adaptalion oFLaws Order, 1968. 

2. Added by Punjab Act 29 o i  1960. 
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(2) In rhe evenr of disobedience a l  an order under- this seclion, 

thc Slate Government or rhc authnri~y issuing the order may, wi:hout 

prejudice to (he other p n d t y  to whch thc ~xrson guilty of ihc disubcdience ' 

js liable under this Acr, order the seizure of all copies of any publication 

concerned and of any priming press or other instrument or apparalus used 

in  the publication. 

3. I[{ I )  The Statc Government or any authority authorised by i t  in Power lo 

this behalf, if satisfied that such action is necessary for the purpose of pmhibt enW 
into '[Haryana] 

preventing or combating any activity prejudicial to the  of newspaprr, 

. maintenance of communal harmony affecting or likely to affect public ,,,- 
order, may, by order notified in the Official Gazette, prohibit rhe 

' bringing into 2maqana] of any newspaper, penodical, leaflet or other 

publication : 

Provided that no such order shall remain in force for more 

than two months Irom the making thercof 3[unless before 

the expiry of such period the State Government, by an 
order made in thc like manner, extends it by any period 

not exceeding two months at a time as it thinks fit so, 

howevcr, that the total period of the originaI order does 

not excced six months :] 

Provided further that person aggrieved by ,such order may, 

within ten' days of the  passing thereof, make a 

representation to the State Government which may on 

consideration thereof modify, confirm or rescind the 

order. 1 

( 2 )  In the cvcnt of disobedience of an order under this section, 

the State Government or the authority issuing the order, may without 

prejudice to the olher penalty lo which the person guilty of thc 

disobedience is liable under this Act, order the seizure of all copies of 

any newspaper, periodical, leaflet or other publication concemed. 

4, Whoever contravenes, disobeys or neglects to comply with penalty. 

any order made or diection given under sections 2 and 3 of this Act, 

shall, on conviction, be liabIe to be punished with irnprisonrncnt of 

either descrip~ion which may extend to onc year or with fine up to one 

thousand rupees w with both. 

1. Substitoled Tor old sub-scction (1) by Punjab Act 40 of 1957. 

2. Subslituted f i r  the ~\,ord "Punjab" by 1 Iaryana Adapution of Laxv Order. 1968. 

3 .  Addcd by Punjab Acr 29 of 19150. 
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